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to provide for region-wise reservatior in employment and admission to
educational institutions in Karnataka on the lines of provisions in Article
371D of the Constitution of India with respect to Andhra Pradesh. It was
communicated to the Government of Kamataka that the proposal was not
found feasible. Subsequently, the Chief Minister and leaders of all parties
of both Houses of the Legislature of Karnataka submitted a Memorandum
requesting the Government of India to reconsider the view taken by the
Government of India.

(b) and (c) The aforesaid Memorandum is under examination.

Insurgent outfits in Manlpur

827. SHRI RISHANG KEISHING: Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of insurgent outfits currently operating in Manipur;
(b) the approximate strength of each outfit; and

(c) the type of arms they are using and the nature of their operations
and activities?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
{SHRI 5. REGHUPATHY): (a) As per reports, more than 20 m llitant outfits
are active in Manipur. Following militant outfits have been declared as
unlawful associations under the Unlawful Activities (Prevention) Act, 1967:

(i) People's leerationArmy (PLA) and its political wing, the Revolutionary
People's Front (RPF) .

(i) United National Liberation Front (UNLF)
(i) People's Revolutionary Party of Kangleipak (PREPAK)
(v) Kanglei Yawol Kanna Lup ( K\fKL)
(v} Kangleipak Corﬁmunist Party (KCP)
(vi) Manipur People's Liberation Front (MPLF)
{b) The exact strength of various militant outfits is not known.

(c) Militants use automatic & semi-automatic weapons like AK-47 rifles,
Bolt Action Rifles, Self Loaded Rifles (SLR), Light Machine Guns (LMG),
Sten Carbines, Rocket laurichers, Smm Pistols, Revolvers, Stenguns, Hand
grenades and Detonators, efc. Their activities include ambushes on security
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forces, extortion of money from public and transporters on national
highways, and siphoning off development funds etc.

Meseting of Home Secretaries of India and Bangladesh

828. DR.T. SUBBARAMI REDDY.
SHRIMOQLCHAND MEENA:

Will the Minister of HOME AFFAIRS be pleased to state:

{a) whether Home Secretaries of india and Banglédash had met to
discuss various common issues between two countries;

(b) whether Bangladesh Government has shot down India's proposal to
have joint patrol aiong the border even as two countries have agreed to
work together to contain smuggling of drugs, arms and human trafficking;

(c) whether this question was aiso discussed by the indian BSF Director
General with his counterpart of Bangladesh in Dhaka in May, 2004; and

(d) if so, to what extent India and Bangladesh have taken steps to
check infiltration to India from Bangladesh and with what results?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI1 S. REGHUPATHY): (a) Yes, Sir.

(b) Adecision was taken during Director-Generat level meeting between
India and Bangladesh to commence simuitaneous coordinated patrolling
by Border Security Force {BSF) and Bangladesh Rifles (BDR). BSF had
forwarded a draftin June 2003 to Bangladesh regarding the modalities to
be adopted. The Government of Bangladesh has not yet responded in this

regard.
(c) Yes, Sir.

(d) Additional Battalions of BSF have been deployed along the Indo-
Bangladesh border and construction work of border roads and border fencing
is in progress to check the illegal infiltration. As result interception of
Bangladeshi nationals by BSF has been steadily increasing.

Regulations to check lottery activities

829. SHRI MANOJ BHATTACHARYA: Will the Minister of HOME
AFFAIRS be pieased to state:

{(a) whether various State Governments in India are permitted to carry
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